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MOST RESPECTFULLY
SUBMITTED

SUBMISSIONS ON BEHALF OF THE PRIVATE
RESPONDENTS RESERVING THE RIGHT TO FILE
COMPREHENSIVE REPLY UPON THE DISPOSAL
OF THE APPLICATION BEING FILED HEREWITH
BY THE PRIVATE RESPONDENTS.

1. This is being submitted on behalf of the 20
numbers of the residents of the area who have
constructed their homes which would be affected by
any adverse order passed in this matter. These are
being referred to collectively as the "Respondents”,
and their names are in the enclosed list. [[J] Ax. A].

2. 0n 01/02/2025, a short reply was filed on behalf
of the above residents. This is in continuation with the
earlier short reply.

3. All these Respondents are all staying in the area
near the nallah. A detailed map is enclosed. [J] Ax.
B].

https://maps.app.goo.gl/Kwb19iG7JGmAcegFA

4. The nearest home is about 20 m away the nallah,
which is at least 5 m deep and 8 m wide. This joins the

River Indrayani about 200 m away.
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ADMITTED POSSITION

5. The existing residential structures do not
have permission under Maharashtra Regional
Town Planning Act 1966 and Maharashtra
Municipal Corporation Act, 1949. The PCMC did
serve the notices on the grounds limited to these acts
and on grounds under these acts, and some action was
initiated in the past. The Notices given by PCMC are
enclosed by them in their reply. English translation was
not submitted even after request. However, as a
specimen, English translation has been done of two
notices. It should be noted that none of those
notices mention about structures being in Blue /
Red Line. [[l] Ax. C]. Respondents have already
knocked the doors of the appropriate court of law
against the earlier notices issued and the action taken.
All these above Acts are not in the Schedule of the NGT
Act 2010.

6. There is no dispute raised before this Hon'ble
Tribunal OR ‘substantial question related to
environment’. The OA was filed by letter and there is
no Affidavit OR finding of any dispute OR threat to
environment. Illegality of structures, even assuming
without admitting is the issue falling under the MRTP
Act, DC Rules and MMCA 1949. It doesn’t fall under
Hon’ble Tribunal. The Indrayani River being too far, it
is already clear that these homes are not obstructing

the “flow of the river in any way” OR even any natural
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stream leading to it.

7. As such this new invention of allegation by
R-2/PCMC of Blue / Red Line, all of a sudden, is
untenable, incorrect and erroneous. Let the R-
2/PCMC issue fresh notices and hear us in this regard.
Respondents’ families are staying there for long. PCMC
has given house nos. and charging tax. MSEDCL has
given power supply and metered billing is done. As
such Respondents should be heard by the R-
2/PCMC before taking any action, on this fresh
ground of Blue/Red Lines. This shall also give a
legitimate opportunity to the Respondents before

adverse action.

8. R-2/PCMC has said that certain structures are
“partly” within Blue/Red Lines, but structures have not
been identified. As already stated in the earlier
affidavit, the Blue / Red lines itself are outdated,
irrelevant and have no legal sanctity. The flood
may come OR not in 25 or 100 years and affect
Respondents; but these kind of illogical lines are
affecting the Respondents right now.

9. Respondents state that it is also important to
identify as to whether these structures are adversely
going to affect the environment, others OR flow of the
river OR going to get affected themselves due to

bulging OR spread of river water during the flood.
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10. Respondents state that it is also important to
identify whether this is due to non-cleaning of the
nallah OR proper widening is required of the nalah. As
can be seen on the DP itself, width of the nallah is
varying a lot and in fact the solution is in R-2/PCMC
cleaning and widening of the nallah.

11. In extreme circumstances, the river waters
spread and encroach over the adjoining land. Blue /
Red Lines should serve as the warning to the
landowners - if they are not in the riverbed / stream
but are getting affected due to spread of water. At the
most, the Respondents can be imposed with the

condition to raise their plinth level accordingly.

Bl Incidentally in this year 2025, when there were
heavy rain and floods in the river, not a single
drop of water entered the Respondents’ area.
Entire bridge and concrete road were under
flood, but even the swelling of nallah also did not
enter the Respondents’ area OR cross the
boundary wall.

SUMMARY OF EARLISER SHORT REPLY - FACTS

12. The case, Original Application No. 162/2023
(WZ), is before the National Green Tribunal (NGT)
Western Zone Bench in Pune. The applicant is Mr.
Gopal Rangnath Kachave, and the respondents

include the District Collector, Pune, and others.

153



154

,88/

e The private respondents are submitting a short reply
to an affidavit dated January 25, 2024, filed by
Respondent No. 2 (PCMC - Pimpri-Chinchwad
Municipal Corporation). The PCMC's affidavit alleges
that 20 structures in Gat No. 7, 8, 9 & 10 of Village:
Chikhali, Moi Phata, are partly within the Blue
and Red Lines of the Indrayani River and were
constructed without PCMC permission.

e The private respondents contend that the 20
residential structures are located about 1 km away
from the Indrayani River. They state that a nearby
"Nallah/Cemented Water Channel” has been
confused with the river, and this channel was created
by nearby automobile ancillary units. They also state
that these 20 structures are connected to the PCMC

sewerage system, far from the Indrayani River.
GROUNDS IN THE REPLY

13. The private respondents raise several preliminary

objections and arguments on the merits of the case:
PRELIMINARY OBJECTIONS:

a. Language Barrier: The private respondents,
many of whom are from outside Maharashtra, are
not familiar with the Marathi language, and many
documents in the case are in Marathi. They argue
they cannot properly defend themselves or file a

comprehensive reply without official translations
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of these documents into English or Hindi,
which are the only permissible languages for NGT
proceedings as per Rule 33 of the NGT Rules.

Unclear Documents: The Google images
submitted in the case are unclear and illegible,
making it impossible for the private respondents to
respond to them.

Right to Shelter: Citing a Supreme Court order
dated November 13, 2024, in WP (C) No. 295 of
2022, they argue that the right to shelter is a
fundamental right. The order states that before
demolition, authorities must consider alternatives
like compounding and provide reasons if demolition
is the only option. They state that the demolition of
residential structures is a serious matter impacting

constitutional rights.

Non-compliance with Procedure: The private
respondents claim they have not been provided
with a copy of a report prepared by the NGT
Registrar, as was directed by an NGT order dated
August 24, 2023. They also argue that under Rule
7 of the NGT Rules, the Registrar does not have the
authority to prepare such a report that could lead
to proceedings with serious consequences.

Lack of Jurisdiction: They assert that the NGT

does not have jurisdiction over matters that lack an
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environmental perspective. The PCMC's affidavit is
limited to municipal law aspects related to alleged
violations of the MRTP Act, 1966, and the
Maharashtra Municipal Corporation Act, 1949,
which they contend fall under the jurisdiction of
civil courts.

Incomplete Reports: The private respondents
argue that the District Magistrate, Pune, has not
complied with the NGT's request for a report, which
should include inputs from all concerned
departments, especially the Irrigation Department.
They also state that a copy of an earlier PCMC
report dated November 13, 2023, has not been
supplied to them.

ARGUMENTS ON MERITS BY
RESPONDENTS:

A. Demarcation of Flood Lines:

i. They argue that the demarcation of the
Blue and Red Lines of Pune's rivers has
not been finalized at the level of the
Regional Chief Engineer, which is a
requirement of the Government of
Maharashtra's Notification dated March
2, 2015.
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iil. They mention other un-complied
notifications from May 3, 2018, and
January 20, 2021, and note that the
PCMC itself had referred the matter to
the Irrigation Department as recently as
September 21, 2022.

ifi. They also point to a significant
development where the Bombay High
Court has directed an Expert Committee

to review and finalize the flood lines.
B. Environmental Impact:

i. They claim there is no environmental
problem as the residential structures are
connected to the PCMC sewerage system

and not polluting any river.

Il This sewer line from Respondents
is connected to nearby STP of R-
2/PCMC. The statement of R-
2/PCMC in their Affidavit that
sewage from Respondents is
going to Indrayani River is
factually incorrect. This can be
shown during the site visit.

ii. They note that the pollution department is
not even a party to the current

proceedings.
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UNDERSTANDING OF THE
BLUE AND RED LINES

14. The blue and red lines are flood lines that
indicate different flood risk zones, showing the
spread of water during a flood, not the river's
regular flow. The blue line marks the boundary of a
"once in 25 years" flood, while the red line marks the
boundary of a more severe "once in 100 years" flood.
These lines are used to restrict or prohibit construction

in high-risk areas to prevent loss of life and property.

15. It is most important to see, study and examine
on case-to-case basis, as to whether the area is getting
affected OR the area is affecting the environment OR
surroundings by obstructing the flow of the river OR
any water stream. The Respondents’ area may be
called as the victim of the flood or rising water in
monsoon extreme rising of water levels encroaching on
the surrounding floodplain.

16. sSignificance of Blue and Red Lines

Flood Hazard Mapping: These lines are an essential
part of disaster management, outlining areas that are
likely to be inundated during extreme rainfall events.

Development Control: They serve as boundaries for
land use, with restrictions placed on building within these

zones to ensure safety.
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Public Awareness: The Ilines are marked on
development plans to make the public and developers
aware of flood-prone areas and the potential dangers
associated with building in them.

17. What these Lines Represent

Blue Line: Represents the maximum extent of a flood
that has a 1 in 25 probability of occurring in any given

year.

Red Line: Represents the maximum extent of a flood
that has a 1 in 100 probability of occurring in any given

year.
18. Construction Guidelines

Inside the Blue Line: This is considered a high-risk
zone, and construction is generally prohibited to prevent

any new structures from exacerbating flooding.

Between the Blue and Red Lines: This is a restrictive
zone where limited construction is allowed, primarily for

public benefit.

Outside the Red Line: Land is generally safer for
development, but it's still essential to verify the exact
flood lines.

19. How to Use This Information
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Land buyers: Before purchasing property, it's crucial
to check the official flood lines to understand the flood
risk of the land and avoid potential issues.

Local Authorities: The lines help in planning and
enforcing regulations to control development and

minimize flood impacts on communities.
REQUEST TO THE HON'BLE TRIBUNAL

The private respondents request that the Hon'ble
Tribunal:

A. The Joint Committee may be appointed of
MPCB and PCMC, including the representative
of the Irrigation Department, to visit and
inspect the site to study the possibility of
these residential units affecting OR
obstructing the “flow” of the Indrayani River
OR even the Nallah leading to river.

B. The Respondents should be allowed to be present
at site along with their Expert in Hydraulics

C. This matter is beyond the jurisdiction of Hon’ble
National Green Tribunal and hence should be
disposed of.

D. Any other order as deemed fit
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AND for this act of kindness, respondent as duty

bound shall ever pray.
@,.”m;ge%-w}’;i%
X

Place: Pune RESPONDENT
Date: 25/09/2025

VERIFICATION AND AFFIDAVIT

I,Afjal Husen Mohammad Umar Choudhari, adult,
resident of the Moi Fata, Chikhali Taluka Havali, District
Pune, do hereby state that I have verified that the facts
are true to my personal knowledge. I have not
suppressed any material fact known to me and relevant
to this matter. I have submitted this Affidavit on

solemn affirmation and oath. =
Place: Pune RESPONDENT

Date: 25/09/2025
Identified by & before me:

AdNGIMos - s 97 B2 12 112

* N\
* |\ ORE ME

S ScRAmASE
PUNE, MAHARASHTRA | <
FReg.No.2135 /=

Expire Date 01/05/2027 /" HARISHCHANDRA HARISHCHANDRAS. SURAWASE

5. SURAWASE NOTRY
NOT. -PUNBQRAERASHTRA RIAL GOVT OF INDIA

Chinchwad, Pune-411033
Noted and Registe
at Serial No. 5°)8 (202¢

25 SEP 2025
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NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION No. 162/2023 (W2)

VAKALATNAMA

BETWEEN

Gopal Rangnath Kachave @ ... Applicant
VERSUS

District Magistrate, Pune & Ors = ...... Respondent/s

We/I hereby appoint the following Advocate/s to represent us/me
and sign wherever required on our/my behalf.

Advocate R. B. Mahabal 75T ATd=3 HgTd®
BE(Mech), ME(Prod)VITI, CE, FIE, LLM, IIE Arbitrator, [MAH/349/2012]

Home: A-202, Chandravijay Society, Opp. Bansuri Hotel,
Phule Road, Mulund East, Mumbai-400081, Maharashtra.

Email: adv.rbmahabal@gmail.com cel: 7400116222 @

And Prof. S. S. Walunjkar & Adv. S. S. Gore or other
Advocates that would be appointed by him.

Accepted subject to payment of fees.

e ‘\\
(S %\
% High Court U ||
jl\ Hesy Munibai ,-’ﬁ:;'
‘\\ x J."" _,;'f
Novpery/

Adv. R. B. Mahabal . oh\d\w{
ADVOCATE b
EIL60S &7 752X
T4 2 -/y
Date: 18/08/2025 IV Sl
Place: Pune RESPONDENTS

R-3 to R-22
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION]]

ORIGINAL APPLICATION NO.162 of 2023 (WZ)

Gopal Rangnath Kachave ... Applicant
Versus
District Collector, Pune & Ors. ... Respondents

AUTHORITY LETTER

We all undersinged Respondents in this matter, hereby authorize
Mr A—g: \cz\ Husen Ch au=tha - Wméﬂm}&’(wé%

+o o—i;;pe»i\q\r A=lv . R. B . Mahabal and

to sign any and all documents for and on our behalf in the above
matter, including the Vakalatnama authorizing our Advocate

Raghunath Mahabal to sign any and all documents related to this

matter.
Sr. |Name £ Signature
'8 ia?ﬂ"r AR 23N F.Jg‘,/;

2. \j—&——eﬂ% = ——zf?’ag/z.)' PATE 2114
-3 .UY\\Z}?I%T =] X319 /Q/(w

+. | 2 Alindleh K T.C

Bps)

NGT WZ Pune OA 162/2023 (WZ) Gopal Kachave v/s District Collector Pune 1/3
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NGT WZ Pune OA 162/2023 (WZ) Gopal Kachave v/s District Collector Pune 3/3
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Indrayani River is far away from plot/s
shown in Yellow
20 m away from nearest Nala

18.683393641649243, 73.81857495352578
https://maps.app.goo.gl/gX1Chz5DFNWZ62s97
Google Earth: 24 September 2025

T.C
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Google Erath Image
19 - December - 2021
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The Blue / Red line demarcation shows that these
homes are NOT obstructing the flow of the Indrayani
River. Respondents plot and structures are far away
from the river. Those homes at the most can be victims
but not the culprits to obstruct the free flow of the river.

T.C

Bps)
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PCMC NOTICE TO
MR. AFZAL KHAN

o To: Mr. Afzal Khan
e From: Pimpri Chinchwad Municipal Corporation, Pimpri - 18

« Department: Building Permission and Unauthorized
Construction Control Department

« Reference No.: Abani/Pr. No. 2205/2023
« Date: 16/10/2023

o Issued under: Section 53 of the Maharashtra Regional and
Town Planning Act, 1966

« Address: Moi Fata, Kudalwadi, Chikhli, Gat No. 7, 8, 9, 10

This notice states that the undersigned, who has been granted
powers under Section 53 of the Maharashtra Regional and Town
Planning Act, 1966, has observed that you have carried out
unauthorized/unlicensed construction or development.

You are hereby ordered to remove this construction within one
month of receiving this notice and to stop the unauthorized use of
the land/construction. If you fail to remove the unauthorized
construction, it will be removed by the authorities at your risk and
expense, and the costs will be recovered from you. A criminal case
will also be filed against you under the provisions of the said act.

The details of the unauthorized construction are as follows:
o Village: Chikhli
« Location: Gat No. 7, 8, 9, 10
« Approximate Area: 8.0 m x 406.0 m x 3 = 144.00 sg. m
 Type of Construction: R.C.C.
« Boundaries:
o East: Open space
o Waest: Property of Faisal Khan
o South: Internal Road
o North: Private property

Note: The penalty for this offense can be imprisonment for up to
3 years and a fine of Rs. 5,000, or both. Additionally, a daily fine
of Rs. 100 may be imposed for the delay in removing the
unauthorized construction.

T.C

Bpsl)
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PCMC NOTICE TO
MR. NAVED AHMED KHAN &
MR. JUNED AHMED KHAN

o« To: Owner/Developer/Occupier
o Mr. Naved Ahmed Khan
o Mr. Juned Ahmed Khan
o« From: Pimpri Chinchwad Municipal Corporation, Pimpri - 18

« Department: Building Permission and Unauthorized
Construction Control Department

« Reference No.: Avani/Pr. No. 2/156/2023
« Date: 03/10/2023
o Address: Gat Number 8, Moi Fata, Chikhli, Pune

This notice is issued under Section 478(1) and Section 433(C) of
the Maharashtra Municipal Corporation Act. It has come to the
attention of the authorities that you have carried out
unlicensed/unauthorized construction without obtaining
permission from the Pimpri Chinchwad Municipal Corporation.

The details of the unauthorized construction are as follows:

o« Approximate Measurement: 8.0 m x 13.0 m = 104.00 sq.
m

« Type of Construction: R.C.C. Ground floor
 Boundaries:

o East: Open space

o West: Internal road

o South: Property of Sane

o North: Property of Ayesha Khan

All the construction you have done is unauthorized. You are
immediately ordered to stop the ongoing work upon receiving this
notice and to remove all the unauthorized construction within one
day of receiving this notice. If you do not make arrangements to
remove the construction, the authorities will remove it, and the
cost will be recovered from you. No clarification or letter from your
side will be considered regarding this notice.

You should also note that the designated officer has the authority
to take action under Sections 261, 264, 267, and 478 of the
Maharashtra Municipal Corporation Act, as per the order of the
Honourable Commissioner.

T.C

Bps)
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The Advocate has visited the site and seen the location
of homes, nallah, river and distances from the homes of
the Respondents. A Joint Visit of the Authorities is muct
before taking any adverse action.

18.683393641649243, 73.81857495352578
https://maps.app.goo.gI/gXlCthDFNWZ‘62597

All structures have stilt so even if there is spread of
water - which was never seen in last decade - the

Parking & stilt

T.C
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Parking & stilt

Parking & stilt




There is vacant pathway inside the boundry wall.

Nallah is outside the boundry wall.
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PCMC has their sewer line. Chambers can be seen.

k =5 ; ’1

Nallah has ample width, unobstructed by any structure

PCMC has constructed 2 lane concrete road crossing
the Indrayani River




River bed is free from any kind of encroachments have
unobstructed flow. The Respondents plots are not even
seen from river and vice-versa.

b g }*(i 9

Indrayani River without any obstruction
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Indrayani River without any obstruction or structure




b s

Wide open Nallah leading to Indrayani River. Sewer
line is connected to chmabers and sewer line. It is NOT

flowing from Respondents’ properties.
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Nallah is wide and open. At least 5 m deep. PCMC has
provided proper passage for water and constrcuted the
road above it.
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Nallah is wide and open. At least 5 m deep




Nallah is wide and open. At least 5 m deep, below the

Respondents’ ground level
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PCMC has constructed ohe more concrete road to the
adjacent plots

PCMC Road crossing the NaIIahf(about 10 m wide)
going to the Respondents’ plots




Respondents’ structures
are far away even from
Nallah

PCMC has given proper
house no. and is colelctign
tax

183
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In Pune only, in Ambil Odha area, residential structures

were getting affected by flooding from the storm water

flooding. Now Government will be constructing walls to
prptect the structures.
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124 villages affected by flood,
29 villages submerged in flood

Can all the structures in the villages will be demolished
as now falling under Blue / Red Line ?
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Swollen Sina snaps Solapur road & rail links,
traffic to Pune diverted; relief unlikely today

Pic Courtesy: Solapur Railway Division

Kolhapur/Pune: Theswollen
Sina river, flowing through So-
lapur district, disrupted rail
and road services on Wednes-
day. Authorities said the dis-
ruption was likely to continue
on Thursday, report Abhijeet
Patil & Joy Sengupta.
ThePune-Solapur highway
remained closed to traffic for

» Another round of heavy
spell likely in state: IMD, P 4

Railway officials inspect the
tracks over the Sina river

the second consecutive day on
Thursday between Mohol and
Solapur, on the bridge across
the Sina near Lamboti village.
Pune-bound vehicles were di-
verted at Tembhurni via Kur-
duwadi, Barshi and then Sola-

pur: Only emergency vehicles
such as ambulances and milk
tankers were allowed on the
highway. Seven trains were
cancelled and eight diverted.

pSatara, Sangli on alert, P 4

Damages for all
hit by rain before
Diwali, says CM

( "M Devendra Fadnavis on
» Wednesday promised govt
compensation for all — farm-
ers, shopkeepers, business
owners and households — af-
fected by rain before Diwali.
Deputy CM Eknath Shinde and
Dharashiv guardian minister
Pratap Sarnaik drew criticism
afterflood relief packages were
distributed bearing their post-
ers in the district. Agriculture
minister Dattatray Bharnealso
faced farmers’ireinJalna. P4

Container vehicles stuck, road links to Solapur snapped

» Continued from Page 1

its banks following wa-

ter release from Sina Ko-
legaon and smaller dams. Its
water had reached the hori-
zontal segments of the 120ft-
high bridge on Tuesday night,
leading to the closure of vehic-
ular movement on that stretch
of the highway. Hundreds of
container  vehicles were
stranded on a 2-3km stretch on
both sides of the bridge.

Mohol tehsildar Sachin
Mulik told TOI, *“Since
Wednesday morning, theriver
water level has just reduced by
five feet. Therefore, the traffic
diversion will remain in place
till Thursday morning.”

IMD has issued a yellow
alert for Solapur, Sangli and
Satara districts for the next
few days, warning of light to
moderate rains with thunder
and gusty winds. Most of the
region received little rain on

r: l"he Sina river breached

Pune-bound c
booth as the Lamboti bridge in Mohol tehsil was shut for traffic

Wednesday, with Barshi tehsil
recording an average of 16mm
of rain in 24 hours ending 8am
on Wednesday.

Senior officials with the
Solapur rail division said ser-
vices on the up line between
Mundewadi and Pakni rail-
way stations, a 9km stretch,
had been opened for rail traf-
fic, while the down line re-
mained closed. Yogesh Patil,
the senior DCM of the Solapur

Pic courtesy: Shivaiji Survase

rail division, said, “Around 100
people from the engineering
sectionare keepingaclose eye.
We expect train movement to
become normal from Thurs-
day if there is no more rain
and water levels recede. There
will be some consequential ef-
fects, but things are expected
to become normal by tomor-
row (Thursday).”

Kavita S (60), travelling
from Secunderabad to Puneon

Duranto Express, said the
train experienced significant
delays. She boarded the train
at 11pm on Tuesday and was
scheduled to reach Pune by
8am on Wednesday. “The train
stopped  before  Solapur
around 4.15am and started at
6.45am. It again stopped be-
tween 9am and 1pm. For along
time, no food was provided. I
am a cancer survivor and had
to depend on protein bars to
take my medicines. At least
timetotime upd. and infor-

got stranded at different sta- :
tions. Also, at the Kurduwadi
andMadhastations, whichare
near Solapur, around 15
MSRTC buses were arranged |
to transport passengers to So- |

lapur,” the official added.

Arun Siya, the divisional :
controllerof thePunedivision :
of MSRTC, told TOI that while :
buses between Pune and Sola- :
pur were operational, affected :
routes included buses to Dha-
rashiv, Latur and Beed. “We
are ly monitoringthe :

mation should have been giv-
en. The train restarted around
2pm, but still we don't know
when we will reach Pune,” she
told TOL

Seven trains were can-
celled and eight were diverted
and four were short terminat-
ed. A senior official with the
Solapur rail division told TOI
that assistance was being pro-
vided to passengers. “We pro-
vided catering service for pas-
sengers of many trains that

situation. Some trips have
been cancelled too,” he said.

Sachin Shinde, the divi-
sional traffic controller with
the Swargate depot, said while
some buses had reached these
destinations, their return to
Pune was uncertain. Suresh
Yerunkar, who had urgent
work in Solapur, waited for a
bus at the Swargate depot for
two hours. “There were sim-
ply no buses,” the business-
mansaid.
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